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THE VICE-CHAIRMAN (SHRI SYED
RAHMAT ALI). Now, special mention by
Shri Ramsinghbhai Pataliyabhai
Rathvakoli—not here. Now the Messages

from Lok Sabha, Yes, Mr. Secre-t'ary-
General.

MESSAGES FROM THE LOK SABHA

I. The Payment of Gratuity (Amend
ment) Bill, 1984.

II. The Payment of Gratuity (Second
Amendment) Bill, 1984

SECRETARY-GENERAL; Sir, I have to
report to the House the following messages
received from the Lok Sabha,



